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the figures of loss furnished in the
Statement would stand revised accor-

12,34 hrs,
BUSINESS OF THE HOUSE

THE MINISTER OF PARLIAMEN-
'TARY AFFAIRS AND COMMUNI-
CATIONS (DR RAM SUBHAG
-SINGH): Government Business in
this House or the week sommencing
Monday the 19th February, 1368, will
«consist of:—

(1) Further discussion cn a mo-
tion of thanks on the Presi-
dent’s Address,

(2) General discussion on Rail-
way Budget

(3) Discussion on Dr. Hazari's

Report on Industrial I.'cens-

"As the Members are aware, the Rail-

‘way Budget for 1968-69 wil be pre-

sented on the 19th February, 1968,
after disposal of Questions.

1235 hrs.

RE. SITUATION IN BIHAR AND
WEST BENGAL

SHRI NATH PA] (Rajapur): Mr.
Speaker, Sir, I wrote to you giving
my notice of a motion regarding what
has happened in the State of Bihar.
"I thought that since you have started
a very healthy practice where grave
matters are involved, you will pro-
vide an opportunity to the House. The
fraud on the Constitution that has
‘been committed by an individual who
was not a Member of the Assembly
‘by getting somebody first nominated
ag the Chief Minister for the sole
purpose of then getting himself nomi-
nated as the Chief Minister is among
‘the grossest frauds on the epirit-of
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the Constitution of India. This matter
needs to be discussed in the House.
Keeping this in view, I gave the notice
of a motion as soon as the incident
occurred. I also pleaded with you.
I do not know what has happened o
that. May I point out you were plea-
sed to provide, 1 think, very rightly,
an opportunity to this House to con-
sider the constitutional issue in the
State of Bengal—again, you are going
to allow; I am very happy that you
do—and the issue, I think, at stake
in Bihar is no less? The Government
was toppled on the floor of the House,
very rightly—I think so—and I want
that to happen in Bengal also. I
want this wider issue to be decided
on the floor of the House and not by
the Governor, mnot in the streets.
My question is very clear, I want to
plead with you that we should be al-
lowed an opportunity to discuss this
kind of new practice, dangerous prac-
tice, with regard to Bihar.

MR. SPEAKER: Let me see.

SHRI S. M. BANERJEE (Kanpur):
I fully support the motion moved by
Mr. Nath Pai for a discussion on Bihar, ,,
(Interruption) Mr, Nath Pai does
want everybody's support.
Another thing is that the Home Minis-
ter has made a statement today on the
situation in West Bengal and 1 would
beg of you to allow a discussion. On
our part, we have tabledq a motion.
Because the situation may not go
worse, I would only request you to
allow in the next week a full-dress
discussion on the constitutional dead-
lock in West Bengal.

MR, SPEAKER:
ber of motions.

SHRI RANGA (Srikakulam): We
would also welcome a discussion on
what has happened in Bihar as well
as in West Bengal. But all Parties
must make themselves responsible
for the behaviour of their counte:;
parts i these ious Legislatures.
we uﬂe‘ not i to allow the

1 have got a num-

Governor to go into the Assembly and



